
SCHEME FOR ENGAGING LEGAL RESEARCHER

IN RAJASTHAN HIGH COURT

Whereas sanction of 50 Legal Researcher on fixed honorarium basis, for their

attachment with Hon'ble High Court Judges, has been issued by the Government of

Rajasthan, with a view, that the attached Legal Researcher may assist Hon'l)le Judge

in Judicial work e.g. Searchrng out case Law, anicles, papers, taking down notes ol

arguments and preparrng notes about facts of the case etc. as also in administrattve

work, and prcparing of speech / articles etc. which add and cnnch krowledge aDd

experieDce of concemed Legal researcher also.

Therefore, to obtain seruces of best incumbents, and with a view to keep

transparency in the mode, and modality of engaging such Legal Rescarcher;

providing qualification / method of selection, brief job chart, general conditions of

job etc. Hon'ble Chief Justice, while exercising power conferred vide Article 229 of

the Constitution of India, hereby provides followrng guidelines:-

/. Title:

The guidelines provided herein after shall be called "Scheme for engaging

Legal Researcher in Rajaslhan High Coun."

2. Definitions:

Unless there is anything repugnant in the subject or context-

(i) Chief Justice means Hon'ble Chief Justice of Rajasthan High Court.

(ii) Judge means Hon'ble Judge of Rajasthan High Court.

(iii) Legal Researcher means Legal Researcher recruited under this Scheme.

(iv) Schedule means schedule given at the end oI tlrcsc guidelincs.

(v) Website means official website of Rajasthan High Court as utay bc

uploaded from time to time. (At present it is http:/,4rcraj.nic.ir)

(vi) Universities / Colleges / lnstitutions shall mean t}Ie Universities /

Colleges / Institutions established by law in India.

3. Term and na of engaqemenl:

(r) Legol Reseorcher shall be engoged on purc tempotory con,Ioctusl

basis initiolly for a tem of one yeu but v'ith extension for further

period of 4 yeors oi till the rctbement of concerned Hon'ble Judge

whichever is earlier subject to his/her performance to tlrc satisfaction

of Hon'ble ludge with whom hef she is atloched, which shsll not entsil

person concemed lo claim ony rcgulat appoinlrnenL

(ii) One Legal Researcher shall be attached with Hon'ble the Chief Justice so

also one with each Hon'ble Judge.

(iri) Premature discharge of the assignment gtven to Legal Researcher

without any notice shall be Lawful, providcd that thc Hon'ble Judge with
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4.

whom concerned Legal Researcher is attached, makes recommendatioll

in writing to the Hon'ble Chief Justice.

(iv) A Legal Researcher intending to leave assignment at pre-mature stagc

shall be required to give prior notice of three nonths, or residuary term of

assignment, which ever rs less.

Methoil of Selection:

(i) Legol Reseqrcher sholl be selected by notrfying requirement as and

when the vocancy would orise. Requiremenl \/rould be noti[ied llon'ble

ludge wise and the applications wouid qlso be invited Hon'ble Judge

wise. The proformo of obridged advertisement sholl be as is prescribed

in Schedule-L.

(11) Applications \aill be invited from the willing condidates in Proformo

prescribed in Schedule- . Simultaneous to t,his process, the Registror,

Universtties/ Colleges/ Institutions may also be mtimated about the

requirement, requesting to persuode ond forward applications of willing

candrdotes along-w ith their recommendation.

(iii) Notice for lost daLe o/ submission of opplicotion forms, intimation for

oppeoring in interview and letters of offer sholl be published on the

official v,/ebsite .

Examination Fee:

Every cardidate shall pay Rs.100l as examination fee through Demand Draft

or Postal Order to be drawn in the name of Rcgislrar General of Raiasthan

High Court.

6. Selection of L I Reseorcher :

(i) Applicotions for appointment of Legal Reseorcher will be ploced before

the Hon'ble Judge concerned. Under the directions ol lIon'ble Judge

concerned, shortlisting of the opplications may olso be done on Lhe bqsis

of academic corrier ond extro currrcular achievements of Lhe

incumbents.

(ij) Selection of the Legql Researcher will be msde by Hon'ble the Chief

Iustice or the Hon'ble Judge concerned ofter interviewing the condidotes

for assessing their suitabiliry.

7. Age and Nationaliw:

(l) A candidate must not have attained the age of 33 years on 1'' Janttary

precedng thc last date fixed for submission of the application.

(ii) He must be cilizen of Iudia.

8. Oualifications:

(i) A candidate musl be a fresh Iaw graduate or post graduate in law frour

Universities/ College/ Institutions established by law in lndi* #r"
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(ii) A cardidate must have basic knowledge of computcr

9. Disqualification:

(i) A candidate must not be a practicing advocate nor elgaged,/appoilted

elsewhcre, on honorarium/payment basis.

(ii) A candidate musl rot have more than one wedded spouse, nor shor d be

married to such a person, who already had a Iiving spouse at that rimc.

(iii) A candidatc should not be involved in any criminal case, r,r.hether

convicted or against whom crirnrnal trial is pending.

.10. Character:

A candidate must be a person of integrity, honcstl, and good moral character,

for which he w l submu certificate of two respousible persons, at the time of

submitting applicatron.

11. Honorarium:

(i) A fixed honorarium of Rs. 30,000/- per month \4rrthout afly dearness or

other allowance/ perquisite, shall be paid to the Legal Rcscarcher.

(ii) Proportionate reductlon of honorarium shall be made for unauthorised

abselce, so also for abseuce beyond permissible period of leave.

12. Attendance and Leave:

(i) A Legal Researcher shall be entitled to onc casual lcavc on complction of

onc calendar month, and un-availed casual leave will accumulate, uptill

calendar year.

(ii) The Hon'ble Judge with whom the Lcgal Rcscarcher is attached, shall be

competenl authority ro sanction his leave.

(iii) Private Secretary of Hon'ble Judge to whom such Legal Researcher is

attached shall maintain account of attendance and casual leave of the

Legal Researcher, and will send its intimahon on last working day of

each calendar month to the Bill Section, for preparing biil of honorarium.

13. Duties of Lccal lResearcher:

(i) Without adversely affecdng generally of the job i.e. to assist Hon'blc

Judge in discharge of Judicial and Administrative functiors, tbe Legal

Rescarcher shall periorm following duties, under direct control of

Hon'ble Judge with whom he is atrached:

(a) To read the case files, and prepare lhe casc i.e. case summary and notes

and chronology of events of such a comprehensive naLure, that it may

give to the Hon'ble Judge a complete view of the mater, including the

legal questions involved, and the Iatest case-law having bearing on the

case either ways, 43"



(b) to search and research legal points and principles under control and

guidance of Hon'ble Judge,

(c) to search out case law, anicles, papers and other relevalt material

required in discharge of judicial/administrative work,

(d) to take down flotes of arguments and to prepare ooles of cases,

(e) to identify facts, issues and questions that may arise in the course of

arguments, or as rnay be relevant for judgnlent,

(f) to maintain record of judgments by the Hon'ble Judge alongwirh the

point oI law decide{l in that particular casc, and to maintain it in such a

manner, as to be very conveniently retrievable, as and when needed by

the Judge, for any purpose whatever,

(g) maintenance of record of administratjve correspondence,

administrative flles, and, if specifically entrusted, of particular judicial

file(s),

(h) to perform whatever is directed, in the coursc of imparting training to

him, with regard to procedure and substantive law,

(i) to assist Hon'ble Judge in preparing any speect/academic paper.

l.l. Duty Hours:

It is full time job, and Legal Researcher may be required to attend resrdential

office of concemed Hon'ble Judge, in additiol to normal duty during office

hours. He/She may be required to attend office/residential officc evcu on

gazetted/ Iocal holidays. However, the time schedule shall be mutually

adjusted by Hon'ble Judge concerned, so as to make convenient working of

the Legal Researcher as well as the Hort'ble Judge concemed.

15. Conduct durins and term of assisnment

(i) A Legal Researcher shall maintain devotion to duty, and high standard of

moral during the term of assignment. Hc/She will not disclose any fact

which comes to his/hcr knowledge oo account of such olficial

athchment, during or after completion of term of assignment, unJess such

disclosure is legally required in discharge of lawful duties.

(ii) The Legal Researcher will not accept any other assignment during term

of assignment as Legal Researcher.

(iii) IIe/She will rlot practice for a perrod of 3 yeors before Hon'b]e Judge,

with whom he/she was attached, nor will ever handle a case, with

relatior to which he/she has discharged any duty, in any manner, as

Legal Researcher.

(iv) he will not leave headquarter without seeking pcrmisslon from llon'ble

Judgc concemed. ffi



(v) he will not avail leave without getting it sanctioned. In aly case oI

emergency, he will immediately contact and convey Private Sccretary of

Hon'ble Judge concerned, ofhis inability to attend officc.

16. Undertakine:

Before takiDg over assignment, Legal Researchcr shall submit an undertaking

in format, as may be prescribed rr, Schedule-l frorn time to time, before

Registrar Administration of rhe RaJasthan High Court, Jodhpur/Bench Jarpur.

lZ Certificate:

(i) On successful completion of term oI assignment, a certificate by the

Registrar General shall be issued, rn form prescribed in Schedule-N.

(ii) If the assignment is terminated due to pre-malure discharge by Iligh

Court, or due to voluntarily giving up assignment, by l,egal Researcher

concemed, no such certificate shall be given.

18. Publication of the Scheme :

(i) The schcrne shall be uploadcd on websitc and intimation of uploading

may be given to the Registrars/ lnstllutiols/ Unrversrties/ Collegcs.

(ii) Hon'ble Chief Justice may, direct publishing of this scheme - in any other

additional malner also.

By the Orders of Hon'ble the Chief Justice

4#nn
RF,GISTRAR (ADMN.)

No. I/A(iii)(a)(6/2006(Patt)t2017 t 186Z l)ate: t-+
Copy to :

1. The Reglsuar -cum- Principal Se.rctaty ro Hon'ble the Chief Justice.
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2. All thc Private Secretades to Ilon'ble Mr./Dr./M$./Miss/Kumari Justice, Rajathan High

Coun, lodhpur and laipur Ben( h. Jaipur.

ffi
REGISTRA.R (ADMN,)

Copy also forwarded to the followings for information and necessary action:

I The Regisrar (Admn./ ExamMrits/Vig./ Rules/Class./Ct'C,' OSD), Rajasthan High Court,

Jodhpur/ Jalpur Bench, Jaipur.

2. Conccrned Joint Deputy ReBistrar/ Deputy Registrar, Ralasthan High Coun, .lodhpur/

Jaipur Bench, Jaipur.

3. Serior Libradan, Rajasthan High Coun, Jodhpur/ Jaipur Bench, Jaipur.

4. DIO, Computer Cell, Rajasthan High Court, Jodhpur for uploading on official website oI

Hlgh Coun.

5. Concerned AOJ/AAOS, Rajasthan High Court, Jodhpur/ Jaipur Berch, Jaipur.

ffik
REGISTRAR (ADMN,)

\!



RAJASTHAN HIGH COURT

ABRIDGED ADVERTISEMENT

SCHEDULE-I

Ilajasthan High al{rurt

Applications ore invited from eligible condidates hoving requisite quolificotions

for Controctual engogement qs Legql Researcher for deputing with Hon'ble the

Chief lustice / Hon'ble Mr. Justice fbr o period of one yeor

under lhe Scheme for engaging Legal Reseqrcher. Moximum age of the

candidote as on 1'' lonuary of year _ must nol be more than 33 years. The

lost dote for submitting opplicotion (duly filled up and complete in every manner)

must reoch to Lhe office of Registrqr General, Rqjqsthon High Court, Jodhpur on

or before during office hours

The Scheme for engaging Legol Researcher in Rajasthan High Court and

Applicotion Form con be downlooded from the officiol website of Rajosthan Hryh

Court ttD://hcrqi.nic.in)

Date Registrar General

(*

REG::i i!AH (r,ol,ili.\
Fr. i.iA:i'i liAN i{tGH coi.JRT
JDtJi.Ji,UR



SCHEDULE-II

HIGH COURT OF JUDICATURE FOR RAJASTHAN

Adv No./Legal Researcher/ Narne of Post: T,cgal Rcscarthcr

i.ast I]are:

Nome of Hon'ble ludge for whom opplicqtion is submined -

1. Narne of Applicant

(ln Capital letter)

2. Date of Birth

3. Scx(Male/Female)

4. Nationality

5.Full Name of Father/Husband

G.Present Posml Address

7. Permanent Address

8. Educational Qualification

Percentoge of
Morks obtoined

9. Do you have kuowledge ol Computer OperadoD? (Ycs/No)

(a) Whether you have undcrgonc any certificate/diploma course in computer

operation from a recognized lnstitute? Please give particulars . . . . . . . . . . . . . .

10. Are you married? If so, do you havc more than one spouse living or married a

pcrson hrving a spouse Living?

I L Number and Date of Bank draftiBankcr Chequc /IPO and Value:

Number Alnounti Rs. Datc.

Nanre of Bank-/ Post Office

Nome of
exom
possed

Name of
Board/

UniveISity

Name of
Institution/

College

Year of
passing

Total
Morks

Marl,-s/
Obtoined

,.),")
'1x or

(Signature of Applicant)



Note

l.Candidates should affix a la[est taken co]oured phobgraph taken on or after

it passport size with his own signature thereon and duly attcsted by

some Gazetled Officer at the place provided in the apphcation.

2.The envelop containing application should be marked "APPLICATION FOR

THE POST OF LEGAL RESEARCHER".

3.Envelop shall contain only one application form. An envelop containing more

than one application form shall stand rejected.

4.Candidates must attach with the application form, certified copies of thc

certificates in support of their age and educational qualifications, extra curricular

activities and also in support of therr having computer knowledge.

S.Applications may be sent either by Speed Post, Rcgjstered Posr 4.D., or throug,h

Courier, or can be dcpolred by haud during office hou$.

6. Application will be rejected if photo is not pasted or Bank DrafrPostal Order is

not attached or if certified copy of certificates are not attached with it, or if it is not

signed by the applicant or if it is not received by the lasr date/rime.

7. Applications received after Iast date shall not be en[ertaincd and thc Court will

not be responsible for any postal delay. The defcctivc applications, which are not

compiele in any respect, will be rejected out-right.

B.Canddate shall grve an undertaking or the prescribed proforma that during the

engagement as Legal Rcscarchcr, he/she shall not practice in any court of law nor

engage himsel[/hersclI in any professional pursuit.

g.The caDdidates are required to furnish a checklist along lvith application form

mentjoning therein details about the certificates and the tesrimonials enclosed with

the form.

l0.Information regarding format of application and other information are availablc

on the website of the Rajasthan High Court at hltpr//hcrai.nic.in which must be

read rarefulll before frlling up appiication.

Date REGISTRAR GENERAL

REGi;TRATt (ADMN,)

RAJA3THAN iiiGH COURT
JCI]IIPUR

2"
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SCHEDULE-III

son of resident of

_having been assigned job of

Legal Researcher to get practical training and to assist Ilon'ble Judge in discharge

of Judicial/ Administrative/ Otficial/ Seml Official functions, do hereby submit my

urdertaking and affirm as under;

That I have carefully read the SCHEME FOR ENGAGING LEGAT

RESEARCHER IN RAJASTHAN HIGH COURT and have tu1ly undcrstood

the provisions contained therein. I understand and do undertake that I am bound by

the provisions contained in the above said scheme and that I will abide by the

provisions of it.

Date Signaturc

(Name of Candidatc)

6nn
RE.;il-:rRAit {A0MN.)
RAJASTiiAH HIGH COURT
JODI-!PUR

IINDF.RTAKING

Verified

(Reeisftar Genera])



SCHEDULE.IV

(]ERTIFICATE

To whom so evcr it may conccrn

It is to certify that Mr./Mrs,/Miss.l .........,............................ SoI/

Daughter/Wife of .................. resident ol

........ had performed job and successfully participated in

training as Legal Researcher w.e.f......to........... He was attached to Hon'ble Mr.

Justice................ tlou'ble Chiet Justice/ Hon'blc judge ol

Rajasrhan Iligh Court and his/ hcr pcrformancc v'as found to bc satisfacrory/

good,loursranding.

Datc
REGISTRAR GTiN],RAL

i,.an



ETTER OF OFFER

Upon selection of Mr./Mrs./Miss ..............................Son/ Wife/

Daughter of...,......... ,........ resident of ............... as Legal

Researcher under the provisions of Scheme for engaging Legal Researcher in

Rajasthan High Coun, offer to join within seven days from the date of reccipt of

this letter is being made broadly on following terms & conditiolls:-

l.That it is pure temporary contractual assignment for a period of one J.,ear which

shall not entail you to claim any regular appointment.

2.Premature dischargc of the assignmeDt withour notice shall be lawful provided

Hon'ble Chief Justicc / concerned Hon'ble Judge makes written recommendation.

3.A fixed honorarium of Rs.30,000/- per month wiLhout any dearness or other

allowance/perquisite, shall be paid to you. However, proponionate reductron shall

be made on account of unauthorized absence so also, absence beyond permissible

perlod of leave.

4.You shall be entitled to one casual leave on completion of one calendar month and

un-availed casual leave wlll accumulate uptill determination of term of engagemenr

S.The provisions contained in Scheme for engaging Legal Researcher in Rajasthan

HiBh Court are bindinB upon you.

6.On successful completion oI tcrm of assigumcnt, a certilicaLe by Llre llegistrar

General shall be issued.

7.You will maintain devodon to duty, and high standard of moral, during the term

of assignment. You will not disclose any fact which comes to your know)edge on

accourt of such official attachment, during or after completron of term of

assignment, unless such disclosure is legally required in dischargc of lawful dutres.

8.Your prin( ipdl duties dre d5 lollows:

(a)To read the case files, and prepare the case, i.e. case summary and notes and

chronology of evens of such a comprehensive narure, that it may glve to the

I{on'ble Judge a complete view of the mater, including the legal questions involved,

and the latest casc law havilg bearing on rhe case either ways,

(b)to search and research legal poir.rts and principles under control and guides of

Hon'ble Judge,

(c)to search out case law, articles, paPers and other relevant matetial required in

discharge of judiciavadminisrative work,

(d)to take down notes of arguments and to prepare notes of cases,

(e)to identify facts, issues and questions that may arise in the course of arguments,

or as may be relevant for judgment,

(f)to maintain record of judgnents by the Judge alongwith the point o[ law decided

in that palticular case, and to maintain it in such a manner, as to be very

d"
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conveniently retrievable, as and when needed by thc Judgc, for any purposc

whatever,

(g)maintenance of record of administrative corresponding, adminis[ative files, aDd,

if specifically entrusted, of particular .jud icial tile(s),

(h)to pcrform whatcver is dirccted, rn the course o[ irlrpdrtr]g training to you, lrirh

regard to procedure and substantivc law,

(i)to assist Hon'ble Judge ilr prepaliDg aDy speech/acadcrnir; paper.

g.You will nol. bc entitled to practicc as a lawyer or to rake ally employment during

the term o[ assignment. If already enrolled, you will intimate Bar Council of

Rajasthan for suspension of Enrollment.

10.That you shall wear a black coat (and in case ol male, tic also) during court

hours.

ll.That you will carry a photo affixed identity card with you so that frcc access Io

coun room, computer cell alrd liblary cau be given.

t2. Thot you vtill not practice for o period of 3 yesrs before Hon'ble Judge with

whom you trere oLtached, nor will ever hondle o cose, vtith relotion to \rhich you

hove dischorged ony duty, in any monner, os Legal Researcher

13.Brcach ol any term / condition or any indisciplinc by you shall attracL

termiuation of assignment without notice.

REGISTRAR GENERAL

qt'rng

^)tiir: 
:iiA R (A DL'!N,)

P..';iA-qIHA HIGH COURT
JCDHPUR


